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IN THE COURT OF SESSIONS JUDGE, SONITPUR AT TEZPUR 

SESSIONS CASE NO.    :-   147 of 2016  

(Under Section 25(1-A) of the Arms 
Act, arising out of G.R. Case No. 
1015 of 2012)  

 

Present  :- Sri Ashok Kumar Borah, AJS 

  Sessions Judge, Sonitpur 

  Tezpur 

 

Prosecutor  :-  State of Assam  

-vs 

Accused      :-  1. Md. Rejak Rahman @ Rajesh  
Son of Late Motiur Rahman 
Resident of Dibru Darrang 
Hatkhola 
Police Station – Dhekiajuli 
Dist:- Sonitpur, Assam 
  
  

Date f framing Charge    :-  29/06/2016 

Date of Recording Evidence                   :-  02/09/2016, 01/10/2016, 

05/12/2016, 25/01/2017, 

07/04/2017. 

Date of examination of accused  

u/s 313 Cr.P.C     :-   07/04/2017 

Date of Argument       :- 07/04/2017 

Date of Judgment     :-  07/04/2017 

Counsel for the Prosecution   :- Mr. Hari Prasad Sedai  
Public prosecutor  
Sonitpur.  

 

Counsel for Accused    :- S. E Alam, Sr. Advocate.  
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JUDGMENT 
 

1.   In this case, the accused Md. Rejak Rahman @ Rajesh is put for trial for 

allegation of charge u/s 25 (1-A) (a) of the Arms Act. 

2.   The factual matrix of the case according to the FIR in brief is that on or 

about 8.50 evening of 27-04-12 while the informant Sub Inspector of Police Ananta Das 

of Dhekiajuli police station along with his official colleague were in patrolling duty near 

Dibru Darrang Bridge, they found the accused was came in a cycle from the side of 

Dhekiajuli. On suspect they searched the accused and noticed accused carrying one iron 

suble, plus, some rope and jute bag carrying in a bag. After further searching they came 

to know that the accused has taken one sharp khukri along with one factory made 

pistol, 3 ammunitions and one magazine without any licence. Accordingly, the informant 

seized the aforesaid articles from the possession of the accused in presence of 

witnesses. On further interrogation they came to know that he is Rakesh @ Rejak 

Ahmed of Dhekiajuli Hatkhola under Dhekiajuli police station. Hence, this prosecution 

case.  Accordingly, a FIR was lodged by SI of police Sri Ananta  Das before the O/C 

Dhekiajuli Police station.  

3.    On receipt of the FIR, O/C of Dhekiajuli PS registered a case vide 

Dhekiajuli PS Case No. 197/12 u/s 399 of the IPC read with section 25 (1-A) of Arms 

Act. After completion of usual investigation, the O/C of Dhekiajuli PS submitted charge-

sheet against the accused person vide charge-sheet No. 102/15 dated 31/03/2015 u/s 

25 (1-A) of Arms Act. 

 

4.   On being appeared the accused person before this Court, after hearing 

both parties, my Ld. Predecessor in the Court, framed charge u/s 25 (1-A) of Arms Act.  

Particulars of the charge were read over and explained to the accused person, to which 

he pleaded not guilty and claimed to be tried.  

5.   To substantiate the case prosecution examined as many as seven 

numbers of witnesses. The accused is examined u/s 313 CrPC. All the allegations made 

against the accused and evidence appears against the accused person are put before 
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him for his explanation, where he denied the evidence and allegation and declined to 

give defence evidence.   

6.      POINT  FOR THE DETEMINATION 

(I) Where the accused on 27-04-2012 at Dibru Darrang PWD road, in your 

possession one pistol No. 884387 and one magazine loaded with 3 rounds of 

.22 ammunitions   and thereby committed an offence by punishable u/s 25  (1-

A) of the Arms Act ? 

REASONS, DECISIONS AND REASON FOR DECISION 

 

7.  To arrive at the judicial decision, let me appreciate the evidence on record.  

8.  PW 1, Sri Khemlal Sarmah, who is a teacher, stated before the court that the 

incident took place on or about 7 p.m. of 2012. At the relevant time he has come from 

Juria Tea Estate towards Dhekiajuli. When he reached near Difalu bridge, Hatkhola, he 

was intercepted by police party. He came to know that the police has apprehended the 

accused. He was asked by police whether he knows the accused then replied, yes. He 

was asked to put signature in a paper that is why he put his signature in a paper. Ext. 1 

is the said seizurelist and Ext. 1(1) is his signature. He cannot say why the accused was 

apprehended by police. According to police, accused was apprehended with one cycle 

but he has not been stated by police whether other articles were recovered from the 

accused. He even not knew why police obtained his signature. At this stage, he was 

declared hostile by prosecution.  

 In cross-examination by prosecution, he admitted that he has been doing 

teacher at School for last 15 years. Accused’s house is situated at about 400 meter from 

his school. He knows the accused since 4/5 years. He has followed by one Jiten Tanti. At 

the time when he put his signature said Jiten Tanti was not present.   

  While cross-examined by defence he admitted that he has not seen any 

materials recovered from the possession of the accused. He also admitted that his 

statement was not recorded by police.   
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9. PW 2  Sri Jiten Tanti, who also turned hostile, stated that at the relevant time 

while he came to home in his motor cycle he saw accused was apprehended by police. 

He put his signature in Ext. 1(2). He was accompanied by one Hemlal Sarmah. Police did 

not record his statement. He has not seen if any materials is recovered or seized by 

police.  

 In cross-examination by defence he stated that while police asked him to stop 

his vehicle he noticed police has apprehended the accused  but he was not shown any 

materials in an around the said accused. While police called him to the police station in 

the next day he put his signature Ext. 1(2) in Ext.1  but he does not know the contents 

of the said seizurelist.     

10. PW 3 Sri Mukul Chandra Nath stated before the court that on 27-04-2011 he 

was posted as a Home Guard at Dhekiajuli Police station.  On that day at about 4/3 

p.m., he accompanied O/C Ananta Das in patrolling duty. Near Dibru Bridge (Hatkhola), 

the O/C Dhekiajuli Police station along with three numbers of battalion were busy in 

NAKA Checking. The O/C and battalion on duty checked one boy who was coming in 

bicycle from the side of Hatkhola. They recovered some materials which was carried by 

the said boy in a gunny bag in the carrier of his bicycle. While they opened the said bag 

they recovered one iron “Sabul” and one phone. One khukri was also found in his waist. 

Police has also recovered one pistol from the pocket of the said boy. During that time an 

altercation took place with the O/C, Bn persons and the said accused person. Then the 

accused was taken to police station. The O/C Ananta Das has seized one pistol, one 

khukri and one iron rod which was contained in a gunny bag. Ext. 1 is the said 

seizurelist and Ext. 1(3) is his signature. The person present in the dock is the said 

accused from whom the aforesaid articles were recovered. The accused is also known as 

Rejak Rahman. Material Ext. 1 is the said pistol along with ammunitions which was 

seized vide seizurelist Ext. 1 are seen before this court.  

 In cross-examination he admitted that on the day of incident he has driven 

the vehicle but he was posted as a Home Guard at the Dhekiajuli police station at the 

relevant time. In the place of occurrence, there were many persons reside. Despite that, 

in addition to him, there were three battalion persons were on duty but he cannot recall 

the other two battalion persons except one who is Sagar Tamang. At the time of Naka 
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Checking he was in the Bolero vehicle. O/C and Bn persons apprehended the accused. 

During that time 2/3 persons were gathered at the place of occurrence. He cannot say 

who has recovered the pistol from the pocket of the accused.  

11.  PW 4 Sri Ananta Das stated that on 27-04-2012 he was posted at Dhekiajuli 

Police Station as O/C. On that day, along with half section of APBn were on patrolling 

duty/ NAKA towards Rakashmari. Near the bridge of Dibru Darrang where NAKA 

checking held they have checked one person at about 8.40 p.m. who has come through 

the Dibru Darrang bridge towards Dhekiajuli by bicycle. They found one khukri, one 

rope, one plus, one shabul in his gunny bag. The gunny bag was hanging in his cycle. 

When searched his body they found one pistol being No. 884387 along with magazine 

and three rounds of ammunitions. They apprehended the said person. His name is Rejak 

Rahman @ Rajesh. He knows the accused. They also seized the said articles in presence 

of witnesses. Ext. 1 is the seizurelist and Ext. 1(4) is his signature. Thereafter, he lodged 

the FIR before Dhekiajuli Police station. Ext. 2 is the ejahar and Ext. 2(1) is his 

signature.  Ext. 2(2) is his signature as O/C of Dhekiajuli PS. Ext. 3 is the certified copy 

of GD Entry No. 1078 dated 27-04-2012 (under objection). Ext. 3(1) is his signature 

(under objection). Ext. 4 is the certified GD Entry No. 1086 dated 27-04-2012 (under 

objection) which was given at 11.10 p.m. after returning from NAKA checking. Ext. 4(1) 

is his signature (under objection).   Material Ext. 1 is the seized pistol along with three 

rounds of ammunition. Material Ext. 2 is the khukri and Sabul (iron). Material Ext. 3 is 

the plus. He seized the materials in presence of witnesses Kamal Sarmah, Jiten Tanti, 

Mukul Ch. Nath and Sagar Tamang vide seizruelist and recorded their statement u/s 161 

Cr.P.C. He has also taken the signature of the accused vide Ext. 1(5).  He has also 

endorsed the investigation of this case to SI Sri Ranbindra kr. Sarkar.      

    In cross-examination he admitted that Ext. 3 and 4 are copies, done from the 

original GD register. The copies were done by him and also certified by him. The original 

GD Register is in the Police station. He has not seen the original GD Register in the court 

today. In material Ext. 1, he could not trace out the number which he mentioned in his 

examination-in-chief.  

12. PW 5 Sri Rabindra Kr. Sarkar, SI of police stated before the court that on 27-04-

2012 he was posted as SI of police of Dhekiajuli Police station. On that day he was 
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entrusted to investigate the remaining part of the case of Dhekiajuli PS Case No. 

197/12. He has arrested the accused and he has also recorded the statement of said 

person. In the next day of the seizure, the aforesaid seized articles were produced 

before the learned court. They have sent the seized pistol along with the ammunitions 

to the armourer of 12th Assam Bn., Jamuguri. 

 In cross-examination he admitted that he has already recorded the statement of 

the complainant.   

13. PW 6 Sri Deben Gohain, stated that on 11-06-2012 he was posted at  12th Assam 

Police Bn., Jamuguri as Havildar/armourer and on that day he received one paper box in 

sealed packed cover which sealed with impression of seal corresponding with the seal 

impression forwarded. Earlier it was received by Commandant of 12th Assam Police Bn. 

Jamuguri and handed over to him for examination in reference to Dhekiajuli PS Case No. 

197/2012 GR 1015/2012, MR NO. 65/2012.  

Description of articles:  

  On open one number of 7.65 pistol auto with magazine, factory made 
which is marked as Ext. A. 

  Marks and register No. 884387. Magazine No. 884387, diameter of bore 
.8 cm. 

  Three rounds of 7.65 mm ball live ammunition collectively marked as Ext. 
B.     

  Marks and Head stamp KF 7.65 

   06 Y two rounds. 

OPINION: Ext. A and B are factory made fire arms. Ext. A is found serviceable at the 

time of examination and Ext. B are live ammunition at the time of examination. Ext. A 

and B are dangerous to human life.  

 Ext. 5 is his examination report and Ext. 5(1) is his signature. Ext. 6 is the 

forwarding report address to SP, Sonitpur, Tezpur by the then Commandant and Ext. 

6(1) is the signature of then Commandant Mihir Goswami, APS. Material Ext. 1 is the 

said pistol along with three rounds of ammunitions which were sent to him and 

examined by him in connection with Dhekiajuli PS Case No. 197/2012 (Ext. 5).   
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  In cross-examination, he admitted that the requisition sent by I.O. to examine 

the aforesaid exhibits is not available in the record. In the said requisition particulars of 

the weapons, arms and ammunition which required to be examined are mentioned.       

Ext. A contains the arms which is not .22 bore. It was .8 cm bore. Ext. B contains the 

ammunition of 7.65 mm. He cannot say what kind of ammunition was seized by I.O. in 

reference to the aforesaid PS Case. The kind of ammunition and arms which were sent 

for examination were available in our office. He has not been brought any of the said 

record with him. Material Ext. 1 pistol and ammunitions are not examined by him in 

reference to the instant case. Therefore his report Ext. 5 is not based on examination of 

Material Ext. 1 shown to him. 

14. PW 7 Omar Faruk, has stated that on On 31-03-2015 O/C Dhekiajuli Police 

station. Inspector Tileswar Saikia endorsed him this case for further investigation and 

necessary action. After going through the case diary, he found that the investigation is 

already completed by previous I.O. SI Rabindra Kr. Sarkar and on the basis of 

investigation of erlier I.O., he has submitted charge sheet against Md. Razak Rahman @ 

Rajesh u/s 399 IPC r/w section 25 (1-A) Arms Act. Ext. 7 is the chargesheet and Ext. 

7(1) is his signature.     

  In cross-examination, he admitted that he has not recorded the statement of 

witnesses. He has only filed chargesheet. He has not seized any articles. He has not sent 

any arms for examination to FSL.  

15.   These much is the evidence of the prosecution. 

16. I have heard the arguments advanced by learned counsels of both sides.  

17.     Learned counsel for the accused submitted that the prosecution has 

categorically failed to prove the alleged seizure i.e. one pistol No. 884387 and one 

magazine loaded with 3 rounds of .22 ammunitions . It is the PW 4 Sri Ananta Das who 

is the Police Officer, who seized the aforesaid alleged arms and ammunitions from the 

possession of the accused admitted that he seized the arms and ammunitions in 

presence of independent witnesses but prosecution has failed to adduce the said 

independent witnesses to prove the seizure of the aforesaid alleged arms and 

ammunitions from the possession of the accused. PW 1 Sri Khemlal Sarmah, PW 2 Sri 



8 
 

 

Jiten Tanti who were turned hostile in the court stated that though they put signatures 

in the seizrulist but they cannot say about the contents of the aforesaid seizurelist. PW 1 

even admitted that he cannot say why police apprehended the accused. Similarly, PW 2 

Jiten Tanti also stated that he put signature in Ext. 1 only in the police station but not at 

the place of occurrence. At the time of putting signature in the seizurelist he was 

accompanied by one Hemlal sarmagh. He further stated that he has not seen what 

materials were seized by police. Therefore, the witnesses claimed to be independent 

witnesses by the prosecution has not supported the prosecution case i.e. the seizure of 

the alleged arms and ammunitions. Lastly, the armourer (PW 6) who examined the 

aforesaid seized pistol and ammunitions alleged to be recovered from the possession of 

the accused, stated that he examined one number of 7.65 pistol auto with magazine, 

factory which is marked as Ext. A. Besides, he has also examined three rounds of 7.65 

mm ball live ammunition collectively marked as Ext. B. The said armourer stated that 

Ext. A contains the arms which is not .22 bore. It was .8 cm bore. Besides, Ext. B 

contains the ammunition of 7.65 mm. The armourer (PW 6) admitted that the Material 

Ext. 1 pistol and ammunitions are not examined by him in reference to the instant case. 

Therefore his report Ext. 5 is not based on examination of Material Ext. 1 shown to him. 

Hence, the armourer had not examined the alleged seized pistol and ammunitions. 

Therefore, the prosecution has failed to prove the aforesaid seized arms and 

ammunitions alleged to be recovered from the possession of the accused. Hence, the 

accused is entitled to get the benefit of doubt.  

18. On the other hand, learned Public prosecutor, Sonitpur, Tezpur has also 

submitted that the prosecution has ably proved the case beyond any reasonable doubt, 

hence, required to be convicted.    

19.    Keeping in mind, the rival submissions advanced by learned counsels of both 

sides, I am going to dispose the case as follows. 

20.    A close scrutiny of the evidence on record, it appears that PW 4 Sri Ananta das, 

Inspector of police who filed the ejahar, stated that at the relevant time while they were 

in NAKA checking near Dibru Bridge they found the accused was coming at about 8.40 

p.m.  towards Dhekiajuli by bicycle. They found one khukri, one rope, one plus, one 

shabul in his gunny bag. The gunny bag was hanging in his cycle. When searched his 
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body they found one pistol being No. 884387 along with magazine and three rounds of 

ammunitions. They apprehended the said person. His name is Rejak Rahman @ Rajesh.  

They also seized the said articles in presence of witnesses. Ext. 1 is the seizurelist and 

Ext. 1(4) is his signature. Thereafter, he lodged the FIR before Dhekiajuli Police station. 

Ext. 2 is the ejahar and Ext. 2(1) is his signature. According to the prosecution story, at 

the relevant time, the informant along with other police officials were on duty on 

suspect they searched patrolling duty near Dibru Darrang Bridge, they found the 

accused was came in a cycle from the side of Dhekiajuli. On suspect they searched the 

accused and noticed accused carrying one iron suble, plus, some rope and jute bag 

carrying in a bag. After further searching they came to know that the accused has taken 

one sharp khukri along with one factory made pistol, 3 ammunitions and one magazine 

without any licence. Accordingly, the informant seized the aforesaid articles from the 

possession of the accused in presence of witnesses Sri Khemlal Sarmah and Sri Jiten 

Tanti (independent witnesses) and Mukul Ch. Nath and Sagar Tamang. Ext. 1 upon 

which the case is based is a seizurelist. PW 1 Sri Khemlal Sarmah and PW 2 Jiten Tanti 

who are only independent witnesses turned hostile and they have not supported the 

prosecution case. PW 1 simply stated that at the relevant time while he was coming 

towards Dibru Bridge near Hatkhola he has found police apprehended the accused. He 

was asked by I.O. whether he knew the accused or not. Then he was asked to put 

signature but he stated that he cannot say why the accused was apprehended. At the 

time of manufacturing the seizurelist, Ext. 1 he was told by police that they had 

apprehended the accused only with a cycle but police did not told him about the 

recovery of other than the cycle. He even stated that he cannot say why police obtained 

his signature. So, the PW 1, the independent witness, no way supported the prosecution 

case as well as the alleged seizure. 

21. Similarly,  PW 2 Jiten Tanti also stated that at the relevant time he was seen 

police apprehended the accused. In the next day of the incident he was called to 

Dhekiajuli Police station where he put his signature in Ext. 1(2) but he has not stated 

that he put signature in the seizurelist Ext.1 at the place of occurrence. He even stated 

that he has not seen what materials were recovered by police from the possession of the 

accused. Therefore, the alleged independent witness PW 2 has also not supported the 

seizure. Therefore to prove the aforesaid Ext. 1 upon which the case is based, there 
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remained only two witnesses i.e. Mukul Ch. Nath and Sagar Tamang. PW 3 Sri Mukul 

Chandra Nath, who admitted in cross-examination that at the time of NAKA checking he 

was in their Bolero Vehicle. Their O/C and Bn personnel were apprehended the accused. 

During that time, 2/3 persons were present at the locality. He further stated that he 

cannot say who has exactly recovered the pistol from the pocket of the accused. 

Therefore, it appears that he has not seen that the informant and other Bn personnel 

were recovered the alleged pistol from the possession of the accused.  

  The other witness is Sagar Tamang who is also a constable, but the prosecution 

has failed to procure his attendance to prove the Ext.1. Then there remained only the 

seized official O/C Ananta das. It is said Ananta Das(PW 4) uponwhich leadership the 

alleged arms and ammunitions were recovered from the possession of the accused. It is 

the PW 4 who has only filed the ejahar. Therefore, prosecution has failed to prove the 

Ext. 1 upon which the case is based. 

22.      Another point is to be mentioned in the present case is that the aforesaid 

alleged .22 bore pistol was examined by PW 6. PW 6, the armourer, who stated that he 

examined on 7.65 pistol auto with magazine on 11-06-2012 in reference to Dhekiajuli PS 

Case No.197/2012 GR 1015/2012, MR NO. 65/2012 by marking Ext.A. He also examined 

on the said day three rounds of 7.65 mm ball live ammunition by marking as Ext. B. PW 

6 admitted in cross-examination that Ext. A. Ext. A contains the arms which is not .22 

bore. It was .8 cm bore. Ext. B contains the ammunition of 7.65 mm. He cannot say 

what kind of ammunition was seized by I.O. in reference to the aforesaid PS Case. He 

even admitted that the kind of ammunition and arms which were sent for examination 

were available in their office. He further admitted that the Material Ext. 1 pistol and 

ammunitions are not examined by him in reference to the instant case. Therefore his 

report Ext. 5 is not based on examination of Material Ext. 1 shown to him. Therefore, he 

has not supported the prosecution case that he examined the alleged seized. 22 bore 

pistol and ammunitions which were recovered from the possession of the accused. 

Therefore, PW 6 has also not supported the prosecution case.  

23. Here in the present case, as discussed above, the I.O. has filed the chargesheet 

against the accused not based on the alleged seizure of arms and ammunitions since the 

armourer who was entrusted to examine the pistol and ammunitions was not that of .22 



11 
 

 

mm ammunitions. Besides, the seized arms and ammunitions which was examined by 

him by marking Ext. A contained the arms which is not .22 bore but it was .8 cm bore. 

Again, Ext. A contains the ammunitions of 7.65 mm. That apart the remaining witness 

PW 6 who himself stated that the Material Ext. 1 which was shown to him as seized vide 

Ext. 1 from the possession of the accused at the relevant time are not examined by him 

in reference to the instant case. Therefore, the investigation itself is a perfunctory.  

24.   To sup up as discussed hereinbefore, the most independent witnesses of alleged 

seizure of arms and ammunitions has not supported the prosecution case as to seizure 

as appears in Ext.1. On the other hand, PW 3 other one official seizure witness has 

admitted in cross-examination that at the time of NAKA checking he was seated  in the 

Bolero vehicle. The then O/C and Bn personnel were only apprehended the accused. 

Therefore, from his statement, he is not stated to be eye witness that the aforesaid 

alleged arms and ammunitions were recovered from the possession of the accused.  

 Lastly, PW 6, the armourer who has examined the alleged arms, admitted that 

he has not examined any .22 bore arms. He has examined only. 8 cm bore. Similarly, he 

has examined only three ammunitions of 7.65 mm. He also admitted that Material Ext. 1 

which are shown to him bdofre this court are the pistol and ammunitions are not 

examined by him in reference to the instant case. Therefore, he has not supported the 

prosecution case.  

25.     In view of the aforesaid reasons, I am also bound to hold that the 

prosecution has categorically failed to prove any of the ingredients which is required to 

prove the charge u/s 25(1-A) of the Arms Act beyond any reasonable doubt. Under such 

circumstances, accused is entitled to get the benefit of doubt. Hence, acquitted him 

from the alleged charge and set them at liberty forthwith.     

        The liability of the bailor is hereby discharged.  

26. Let the GR Case No. 1015/12 be sent to the learned committal court along with a 

copy of this Judgment. 
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27. The seized pistol being No. 884387 and one magazine loaded with 3 rounds of 

.22 ammunitions and other seized articles be confiscated to the State in due course of 

time.  

28. Let another copy of Judgment and order be sent to the learned District 

Magistrate, Sonitpur, Tezpur, under the provision of section 365 of Cr.P.C. 

     Given under my Hand and Seal of this Court on this the 7th day of April,2017. 

 

 

             (A.K. Borah) 

   SESSIONS JUDGE,   

  SONITPUR: TEZPUR 

 Dictated and corrected by me. 

 

 

 

(A.K. Borah) 
SESSIONS JUDGE, 

SONITPUR :: TEZPUR  
   

Dictation taken and transcribed by me:   
 
 

                  Smt. R. Hazarika, Steno  
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APPENDIX 
 

Prosecution Witness 
 

1.  Prosecution Witness No.1 :- Sri Khemlal Sarmah 
 

2.  Prosecution Witness No.2 :- Sri Jiten Tanti 
 

3.  Prosecution Witness No.3 :- Sri Mukul Ch. Nath 
 

4.  Prosecution Witness No.4 :- Sri Ananta Das, SI, complainant. 
 

5.  Prosecution Witness No.5 :- Sri R.K. Sarkar, SI,  
 

6.  Prosecution Witness No.6 :- Sri Deben Gohain, Armourer 
 

7.  Prosecution Witness No.7 :- Omar Faruk, SI.  
 

   :-   
 

EXHIBITS. 

Exhibit No. 1  :   Seizurelist 

Exhibit No. 2  :   ejahar 

  Exhibit No. 3 &4        :   Certified copies of GD Entry No. 1075 and 1086  
dated 27-04-12 respectively 

Exhibit No. 5  :   Armourer report. 

Exhibit No. 6  :   Forwarding report. 

Exhibit No. 7  :  Charge-sheet.  

Material EXHIBITS. 

Material Exhibit No. 1   :   seized pistol  

Material Exhibit No. 2   :   Khukri and Sabul.  

  

   

    (A.K. Borah) 

 SESSIONS JUDGE,   

        SONITPUR: TEZPUR 


